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APPLICANT (s) 

.;ti  

	

DATE 	 COURT S ORDER. 

	

'2-3-94 	 Heard learned counsel W'.P.C.' 

Goswami on behalf of applicant 
'Shri Hri Narayan Sharrna. Perused the 
,statements and grievances and reliefs 

sought for in this epplication. 

	

fl-ns app!icaton isjn 	 This application is admitted. 

Issue notice on the respondents under 

,registered post. Learned Addl.C.G.S.C. 
. 	 'N.A.K.Choudhury receives copy of this 

Dacd 	 application and prays for six weeks 
time to file counter. Time allowed 

	

/ • 	 as prayed for. 

	

') 's 	

List on 25-4-94. for counter and 

further orders. 
Heard counsel of the parties on 

the interim relief prayer. In the 
,evet of Uccess of this application, 

• 	

, 	 the applicant will be entitled-to aJ.t 
('/7 	 arears if any. Therefore, interim 

prayer is rejected.. 	(T 

494 	
'1 	

• Vice-2hajrman 

	

im 	 hb 4rn0 e ~r 

Jc 



O.A. 33/94 

OFFICE NOTE 	 DATE 	
COURTS ORDER 

30 5 94 	 Le med c ouns e 1 M r A J 0 as 

for the applicant is present. the 

reäpondents have filed counter/ 
• 	

written statement through lea rntd 
Addi. C.G.S.C •  Mr A.K Choudhury. 

:jCopy tR receivedby Mr A.J. Das. The 

case has become ready for hearing. 

S 	 Ljst on 15.6,94 for considlera  
J, tion of fixing date of heating. In 

the meantime, the applicant may file 
/ 	

rejoinder, if any. 	2 
ll L2 

S 	Vice-.Chairman 

nk& 	 S 	 Member 

ko  
15.6.94 	Learned counsel Fir D.5.Bhatta- 

f l- 	 charya on behalf of applicant submits 
S 	

S 	that the case has become ready for 

S 	hearing. Addl.CG.S.0 f1r .K.Choudhury ,  
S 	 • 	

could not come due to personal 	S 

S 	

S 	 difficulty. Perused record. It is 
• 	ready for hearing, 	

S 

S 	 S 	

• 	 L 
 List on 16.8.1994 for heariig. 

S 	 • S 	

• 	 S 	 In the meantime, applicant may file 
S 	 • 	 S 	

rejo:Lnder uithcopy toMr Choudhury. 
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OFFICE iT E 	: DATE 	
CRTVS ORDER  

16-8-94' bir,jeSharma informs the Court that 

Mr.A.K.Choudhury Addl.C.G.S.C. i taken 

and he may rot be able to attend the 
• 	 S.Aü I Court this week Hence this matteris 

&VN .adjourned to M9nday on 22-8-94. 

Not 

Vice—Chairman 

0
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11 	 im 	- 	 Member 
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22.8.94 	 None for applicant is pr?sen, 

• 

	

	Addl.C.C.S.0 Mr A.KChoudhury for, the1 

respondents present. 

Adjourned to 31.10.1994 for hearth. 
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Vice—Chairman 

fleW 

Although at one stage learned 

Advocate for the applicant stated ø 'that 
the application was ready for hearing and 

therefore it was placedon board today, 

Purther time for rejoirjder is aked. 

Adjourned to 5.1.1995 for hearing. 

k. 
Member 	' 	 , 	• 	\Jice—Chairman an 
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OFFICE 1OTE 	 DATE 	 caJRT'S OR 	- 

5-1-95. . 

	

	fvb.D.S.Bhattacharjee is present 

for the applicant. ?v.A.K.Ghoudhury 

Add1.GG.S,C, for the respondents.Thjs 

matter relating to discIplinary procee-
ding . He submits that the matter may be 
taken up before Division Bench. In view,  

of the prayer of !k.Bh'3ttacharjee that 

the applicant is due to betire in this 
year, the case is taken up for early 
hearing. I  

List on22-2-95 for hearing before 
Division Bench- 22..L S 

• 	 •• 	
: 	
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•30-6-95 	 The advocate for.te applicant is H 
absent, 

- 	r 	 ' dents, We haye.gone trough the record 
'J ' 

and 	'-djffjcult to grant the relief 
prayed by the applicant to him. However 
as the advocate'hayer 	appeared on his 
behal to make his submissionto. show 

to the contrary we are dirnis sing the 
) 

r1te 	,/SAlr 	' 	• ' 	
•• application for default The O.A. is 

dismissed for default. 
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O.A, No. 33/94 	 :. 

• 	 I 	 I 

' 	 H 
11.8.95 	1 	Uide order passed separately on 

o. 69/95. The order of dismissal datT 
I 	 1 

30.6.95 is set aside and the O.A. restOrel- 

9 1 	 to its file. The 0.A, to be listeC for 
L. hearing on 18.10.95. 

t 	S / mer 	 Uice-Chairman 

' S 

• 	 S 	
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4.3.96 .' 	 List for hearing on 6.5.1996 

k 
Mêm' 
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Z_~  
• - 	 ' '9 	 6.5.96 	 NOee is present. 

I 	 List for hearing on 13 .6 .96i 

Wf  1 	 1 

• 	 / 

Member 

'pg 	.1 

0 	

S 

gpL1 Ji_9 	13.6.96 	Adjourned to 9.7.96 

S 	 4- 
Member (J) 	 Member (A) 

0 	 I 
nki 

4.L 	10.7.96 	Mr.A.K.Chouabury, Md1.C.G. 
for  

0 	
• 	

List for hearing on 7.8.96. 
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OFF ICE NOTE 	LATE 	 ' 	COURT'S 	ER" 	- 
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3. 	7.8.96 	 Mr S.Sarma for the applicant. 

746 çvU .. 	' :3 	 ' None for the respondents. V. 

:15t for hearing on 4.9.96. 

Membr 
pg 

V 	 4.9.96 l 	Mr A.K.Choudhury,Addl.C.G.8.0 
il 	 for the respondents. 

tist 'for hearing on 1.10.96. 

' 

Member 

pg 

J 
V 	LL 

\O\ 	 1.10.96 	V 	S.Sarma for the applicant. 
• 	

Mr A.K.ChOudhury,pdd1,c.G.c for 

the respondents. 
P 	 List for hearing on 18.11.96. 

Member 

	

4.2.97 , 	 None present. List the case for hearing 

on 20.2.97. 

4 	Vice-Ghair 
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L 
i, • 1 	 20.2.97 ' 	 There is 'no representation on behalf 

of the applicant. Th' case is dismissed for 

	

, 	default. 	 V  - 
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